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Judgement

In pursuance to the orders passed on 6th July, 2022, the Government of India, Ministry of

Defence have passed an order on the post confirmation

petition on 12111July, 2022, a copy of which has been brought on record today by

learned counsel for the respondents.

In view of the aforesaid, learned counsel for the applicant seeks permission to withdraw

the OA with liberty to through challenge to the same.

The OA (A) 2508/2021 is dismissed as withdrawn with the liberty aforesaid.
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